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m h r  the Requisitioning and AeqoW* 
tion of Immovable Property Act 1952, 
“ on-account" payments may be made 
by the Collector only to those owners 
who are of small means. When re
quests for such payments are received, 
the Collector generally calls for a re
port from the Mamaltdars to verify 
that the applicants are really of small 
means. It is understood that with a 
view to expediting the proceedings, 
in many cases the applicants them
selves are now obtaining the certi
ficates of small means from the 
Mamaltdars and filing them with their 
applications for “on-account" pay
ments.
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